Tripura Board of Secondary Admission and
Examination Regulations, 2008
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TRIP URA BOARD OF SECONDARY E UCATION

Pandit Nehry Complex, Gurkhab'asti, Agartala, West TRIPURA
1. SHORT TITLE AND COMMENCEMENT : o X

Thase regulation may be called the Tripura Board of Secondary Education (admiszion and e'xamfnation) regulat

- DEFINITIONS ;
' Shese regulation unless there is anything repdgnant in the subject or ¢ ntext

s . 1 3 S B >
8) “The Act” means the Tripura Board of Secondary Education act 1973 (Tripura Act No. 12 of 1973)

) “Admit Carg” means document issued by the EBoard alloWing one to sit for examination, i
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f) "Centre Committagn m i '
K e Eneaa?;FE:L-Ccu'nmsttee constituted according to the regulations here-in-after laid down for the

(g) “Certificate” means Such wri i i
{ ate” SUC tten document including the diploma as awarded b the Board essful candidate
in the BXamination, specifying the perfarmange 1n the €xamination of the Candiﬂ’ate-y e

i
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{h) "Coustodian of Confidential Paperg® i
: Pers” mezns a person i
examinations for 3 centre or centres in safe custudy.p Sy e se A ok

() "Examination”
Board such as:

MADHYAM] o
Madhyamikxp:,:?RrKSHA (Secondary Examination) after class X and HIGHER SECONDARY EXAMINATION (Uchcha
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(1) "Fees” means such amount of money that may be paid to

ees” th : B
S%anaaria: L B e e e Board by a candidate as per rules for appearing at any

(m) "Marksheet" means the docum
examination is recorded in detajls.

(n) "Head of
designated,

ant in the form determined by the Board where the performance of a candidate inan

R S L,

an institution™ means the head of the teaching staff of any institution by whatever name he/she may be

(o) "Institution® shall have the same meaning as in tha Act,

(p) "Legal Guardian” means the father/ mother, or If both the parents are dead or
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incapacitated, the legal guardian of a pupil whe is accepted as such by the Court of Law,

(q) "Offence" means malpractice adapted by a candidate in an examination which includes taking help of Ireriminating
materials during an examination,copying from any other candidate's answer script, copying from book(s) & pages of
beok(s), copying from scribbhing(s) etc, asking the help of another candidate or invigilators or any person in the
examination hal) arally or in writing, committing misbehaviour in the exav’ninaticﬁ“hal!;"causing disturbance to gther
candidates and showing such manners as might be considered offending the decency and decorum of an examination
hall, using threat and abusive language to invigilators/ officials and committing physical assault to 2nY person involved
in exam. process.

(r) "Officer-in -charge"” means a Person appointed by the Board with the said designation te conduct the examinations
ura.

of the Board in any centre in Trip
\M:resident" means the President of the Tripura Board of Secondary Education,

(t) “Remunerétion" means the amount of money payable to examinztion personnel for services renderad by them
individually or jointly with others at the rates prescribed by the Board,

{v) "Registration number* means the number ailotted to a candidate for any examination as per Registraticn Register
maintained hy the Board, :

(w) * Roll number® means number and code: as may be allotted to candidate by the Board in respect of an examination
conducted by the Board. >

{(x) "Superintendent of a2 Centre" ME2Nns a personr appointed by the Board with such designation tg conduct the
examination of the Board at a centre within Tripura,

(v) "Supervisior" rmeans a person appointed with such designation to assist the Officer-in-charge/ Superintendent of
centre In the smooth conduct of examination at the centre,

{z) "Test Examination" means an examinatien held by an instltution at t9e end of instructions of class X or class XII or i
in respect of students prosecuting studies privately, for determining the eligibility of students to sit for an examination
of the Board.
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BEG U 1ATIONS |

1. JURISDICTION - These regulatians shag Ye applicatle 1y o) 5chodls in the State Tripura recogniseq by the Board for,
Broviding facitieg of teaching in fEszon from classes VI to vigr, Vith %, vIto %11 s end XI to x11 €RCepl as othervwise
Frovided By the et No 12 of 1573,

2. ACAD EMIC SEssioNn AR academic se550n for the Secondary g Higher Secondary Education shall respeztively be
from the 1st January to the 31gt Cecember and from the 15t June tg the 3ist of May of the following Year unlass the
Governmant decides atherwise, !

3. {a) ELIGIBILITY FOR ADMISSION TO A SECONDARY SCHOOL

A student My be admitted 0 a class from VI to IX in any school within one month from the commencement o{ the
academic sessign on Production of Transfer Certificate, Progress Repolt ang other document (s) and / or on the basis of
2 Written test taken by the schoot or as per rules mage BY the Staze |Govt. from time to time regarding admission to a
Secondary School.

{1) A student shay not be admitted to 3 class higher than the class to yihich he or she has been promoted as indicated in
the Transfer Certificate, However, 3 student may be admitted on the Hasls of written test taken by the school,

(i} Mo firet admission shail be allowed to a class higher than class vy The Board May, however, consider the casz of »
student Secking admission to a class not higher than 1x i valid docurdents €an be produced to establish the exact date
of birth and the Head of the Institution fings him/her fit For admission to the class for which the admission is sough-.

(1ii} The case of acmission on transfer from 3 recognised institution in|a class lower than class IX after one menth from
the date of issue of Transfer Certlficate but =pt later than three months need not be forwarded to the Board and the
Head of the Institution, where admission js fought, may condone the| break of studies if he/she |5 satisfled about the
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(iv) Where admisslon in class IX or class x has not been Sought withid one month from the date of issue of a Tra'!sf:er
Certificate, the Head of the Institution, where admissicn is Sought, may grant admission to the student within next two
Months on provisisnal basis and shaj forward the 2pplication of the vardian and a fee of Rs. 50/= to the Board for
<ondonation of break of studles.

{v} No admission jn class X on transfer shall pe granted to a studeds after the 31st August without obtaining prior
approval of the Board which may grant Permission in speclal circumsta CEs upto the 30th September but not later. The
Ca2ses of admission of wards of Governmen=- employees on transfefable service may, however, be considered, if
fiecessary, upto 31st October but net later, An application for such PPProval must clearly state the reason for the
transfer, and must carry recommendation of tre school where admissiof js Sought,

But if a studenr after his/her Promotion to class x discontinues stucies for three academic sessions +» he/she sha’ ba

i i jon provided the 2ge of the student ag re-admitted
does not exceed 19 YEars. A guardian Seeking readmission of his/her| ward ‘under this Provision shail pe required to
apply within 15 days from the commencement of the acedamic session fto the Board through the Head of the Institution
where admission has been Sought together with 5 fee of Rs.50/- for condonation of break of studies, However, the age-
bar may pe relaxed by the Examination Committee of the Board on spediaj ground.

{vii) Admission on transfer from a school rezognised by other Boar may be allowed within one month from the
commencement of an academic sessjon, The guardian of such studep seeking admission after one rmonth from the
commencement of an academic session byt rot later than three monﬁhs shall be required to obtain approval of the
Board prior te admission, i

(viii) Piucked regular / continuing / compartmental candidates of the se Fondary Examination, seeking readmission shall
be required to seek admission to class X within 45 days from the date jof publication of the results of the examination
provided that they are otherwise eligible for rezdmission,
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(ix} A candidate who seeks readmission in an Institutlon other than his/her previgus Institution shall e requred tg
praoduce transfer certificate and records of his/her attendance In the Previous Institution at the time of admissian in rew
institution, ’

{x) If a student is admitted to twa schools in tre Seme academlc sesslg n, his/ her admission to the Institution in which
he/she was admitted earfier shay) be valig,

3(b) ELIGIBILITY FOR ADMISSION TO HIGHER SECCNDARY CLASSES ;

(i) A student pPassing the Sacondary Examination of thig Board or any ecjuivalent examination Tecognised by thig Board
is eligible far admission to class XI within the last date of admissicn announced by this Board,

(1} A student may be admitted after the last date of admission but not,
admission on Payment of a jate fee Of Rs. 50/- Fayable to the Board.

Ieter than the date annocunced by the Boarg for

(i} If a student does not seek admission in class X1 immediate.‘y after o $51ng-the Secundary Examination of thic Baa,
or of another Board, or discontinues his/har studies after admissjon o cdlase YT 5m o . 1 =7

admitted /freadmitted to ClAsm N f wpis s oE = S8 E e
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scheol, 3:&;;?\:: shall be elicbie for readmission on or befere the 31 st 2u!y to class Xil of the same School or of ancther
school provider that of the Sreak of studies is for more than three acddemic 525s10ns, the student shall be admirtad to
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f {v}If a student discontinues stucies for net mare than three academi- SESSians atter his/her sromotion Lo ¢iass »11 of
]

| class xI.

1

The hrant e " 1 - ; i .
_'{' E: :rE:K of studies !n.chh 2 case shall be condoned by the Beard enlan applicaticon of the guardian together with 2 fee
i Rs. 56/- submitted thraugh the Head of the Institution where readmission fs sought,

- - - T e e e e e e o T T T T e e S

(vI') If a student hag been admitted to two schools in the same academjc session, his/ her admission to the institution in
which he/she was admitted earlier shall be valig,

(vii} A c&}ndidate Who seeks resdmission to an institution other than his / ber previous Institution shall be required to
produce in the new institution Transfer Ceruficate and details of his/Her attendance in the previous institution for the
purpose of calculation of his/her attendance in the manner as may be prescribed by the Board.

3(C) ADMISSION OF FOREIGN STUDENTS :

A forei‘gq national Possessing a Visa of 'f category or wards of fareign pationais of diplomatic and ron-diplomatic status
serving in a Mission / Consulate of the foreign country may be admitted to a class of the Secondary or Higher
Secondary Schoo! on praduction of Transfer Certificate from a |Schoo! of that country cr on the basis of
marksheets/certificates of a public examination recognised as equivalent to the Secondary Examination of this Board,

The Fules reiating tg admission to a secondary school or a Higher Secondary course shall apply in the case of the
admission of foreign nationals.

3L(D) ELIGISILITY FOR ADMISSION OF MIGRATING STUDENTS [N THE SECONDARY & HIGHER SECONDARY
CLASSES, ‘

(1) A student reading in a Secondary school outside the territorial jurisd|ction of the Board and applying for admission to
a school affiliated to the Board may be admitted on transfer |n any clags within three months from the commencement
of an academic session. Such a student will be required to produce migration certificate in case of admission in classes
IX to XII. Transfer certificate duly countersigned by District level Education officer will be required.

(1)) All migrating students shall be required to obtain eligibility certifitate from the Board prior to admission to any
High/Higher Secondary schooi recognised by the Board,

{iii) A student passing the Secondary Examination or an equivalent examination of any other Board in India shalf he
admitted on provisional basis on the basis of eligibility certificate issued by the Board under Sub-Regulation (i) above
subject to production of a migration certificate within a period of six months from the date of provisional admission, and
in the case of his/her failure to preduce the migration certificate his/her [zdmission shall stand canceiled,
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(iv) A student passing the Matriculation or an equivalent examination frdm a Board or University of foreign country may
be admitted to class XI only on production of a migration certificate and eligibility certificate issued by the Board.

(v) A migrating student may be provisionally admitted ta class XI or XI1lin any recognised Higher Szcendary School on
the strength of the eligibility certificate issued by the Board bsfore the |ast date of admission and at the time of
admission to class XI or XII he/she shall apply for registration in the prescribed form.together with an inward migration
fee as prescribed in addition to the usual fee for registration and the outivard migration certificate from his/her previous
Board s0 2s to reach the Board's office within six months from the date of admission,

4 (a) RECORD OF AGE OF A STUDENT :

Age of a student cnce recorded in an admission register of Junior Basic, Senior Basic, or High School ejther managed or
aided by the Govt. cannot be changed without prior approval of the Boarg, .

(b) PROCEDURE FOR RECORDING THE AGE IN THE ADMISSION REGISTER:

(1) At the time of admitting a student for the first time in an Institution d@s mentloned above, the Head of the institutian
will be required to obtain from the lega! guardian of the Pupil a written| declaration about the studant's.exact date of
Birth according to the English Calendar supported by a birth certificate issued by Govt. authority / Pub!Ic authority or
such other documents as may be accepted by the Board as an authentic|record of the date of birth, Admisslon shali not
be granted to a student unless the date of birth of the student Is declared by the iegal guardian in the manner
prescribed abave, Affidavit regarding the date of birth or Horoscope will ot be recognised,

(i) The date of birth of a student admitted on transfer shall be entered In the admission Register according to the
Transfer Certificate, The date of birth of a student desiring to seek admissicn to @ schosol after his fallure at the
Secondary Examination of the Board as a candidate of another schaol will be recorded in the new school according to
the admit card issued to him by the Board at the Secondary Examination

Page B
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Tripura Board Of Secondary
{C) (1) PROCEDURE FOR SUBMISSION OF
oty APPLICATIO
1 Immediately after the promoticn of a bl

dec!awrzt:‘on shall be obtawned by the Head of the Institutian from the iega
entare n s<hocl record Is correct and valid, In the case of recarded d4
shall appiy teo the Board through the Head of the

commencement of the sessien, for correctlon of age with the following fe

(i} a fee as prescribed,

(i) a certified extract from the
govt. autherity, or transfer certificate fram » i i

i previous recognised schoo
Note : No affidavit sworn before g Mag

} istrate by the legal rdi
as ne correction of age will be made on 4 g e sy

ly on the basis of an Affidavit, Ho

(it} A statement from the legal guardian as to the circumstances la whic

(Iv) An undertaking from the
Committee of the Board with his/her ward if calied upon to do so at his/H

{v) An investigation report from the Head of the Institution,

{2) Application for correction of the date of birth received within four m
documents &Lc. should be forwarded to the Board's office within next 15
of the date of birth in the admission register submitted after 4 months fr
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date 'of‘ commencement of the academic-session should not be forward t
of opinion that the date of birth recorded in the adrmission register needs
Head of the institution to make necessary correction under intimation to

D) Clerical error in the entry of date of birth in the Admission Re

the Secondary Examination of the Board,

1. Any error, which creeps in the Admission Register on account of wran
of the legal guardian at the time of first admission or from a transfer c
date of birth in a transfer Certificate detected by the guardian of a stud
reported to the Board by the Head of Institution after a thorough invest
shauld send the foliowing along with the repert (contzining the findings o

(2) a fee as prescribad
(b) a certified extract from the Admission Register.

(c) Transfer Certificate in original.

{2) Any error committed while furnishing date of birth of a3 candidate for

form for admission to the examination or in the admit card portion of
should be reported to the Board by either the Head of the concerned in
through the Head of the institution for necessary correction in the entny
the following fee and documnets in original should reach the office of {
commencement of the Secondary Examination taken by the Candidate :

(a) a fee of as prescribed if the report is receivéd with in the two mo
committed by the school the Tee is to be borne by the school,

{b) a late fee as prescribed (to be pzaid by the candidate) if the report
date of commencement of the examination but not later than & months.
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Education L

ection in the ENTRY OF THE DATE OF BIRTH
student to class VI or admissioh of a student to the same class on transfer, a

I guardian to the effect that the date of birth as
te of birth being not correct, the legal guardian

Institutlon in the pres¢ribed form within four months from the date o

e and documents :

Birth Register or birth registration certificate issued by either a recognised hospital or

| cr othar authentic document about the age of

Id be submitted uniess demanded by the Board
“oscope will net be rezognised,

h the date of birth was wrongly stated.

legal guardian in writing to the effect that hefshe will appear before the Age Correction

ar own expense.

onths as stated in C (1) together with fee and
days, but application for correcticn in the entry
bm the

b the Board. If the Age Correction Committee is
correction, the Board will advise the concerned
the Board.

nister or application form for admissian to

g entry of the date of birth from the application
ertificatzs or on account of wrong entry of the
ent reading in class VI, should be immediately
gatian by him/her. The Head cf the Institution
f the investigation) :

the Secondary Examination in the application
he application form or in the statement form,
stitution or the legal guardian of the candidate
of the date of birth. The report together with
he Boerd within twe months from the date of

nths as steted sbove, In case of clerical error

reaches the Board after two months from the

{c) a fate fee as prescribed (to be paid by the candidate) if the report reaches ire Board after six months from the date

of commencement of the examination in which the error has been notice

{d) the application submitted by the legal guardian at the time of admiss
school.
(e) admission register cantaining the records relating to the candidat

showing the date of birth of the candidate duly certifie_c_i by the Head of
seal and duly attested/ countersigned by a Gazetted officer not below ths

but not later than one year.
ion for the first time :n the present or pravious
e or an extract frem the Admission Register

the concerned .institution under his/her official
rank of tte Head of the InstitLtion.

(fy The transfer Certificste in original of the candidate if he/she waj admitted to the school on transfer from a

recognised school.
(a) the admit card of the candidate in respect of the Secondary Examina

5
(h) 3 cartificate from the Head of the institution to the effect thatit is 2
school. >

-y

M 2 Ear aarlue

lieatinmm Af an arolicalion for correctiaon of the date

on.

casz o” purely clerical error on the part of the

of birth ar recoficstion of cierical error, an s

2

o
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Y BEme or surname of fus/hee warg afar his/ her fir
22ely in Frescnted form 0 the 8
fee as Frescrited by the Board. r
cese of clencal errgre i ihe documenes issusg by

If carrection 47 o e, . )
< Toeton of name or furname is atiovied By the Board, necessary endorsement under the sigrature of the

Sarerar r - :
=ECretary g any other officer gutherised for the Purpese shall be made in the Registartion Certificate, admut cargs,
markshests ang Certificates,
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{c} The prayerof 5 legal Suardian for Correction of name or sumame of his/her ward in the records of his/her school

before his/her registration in the poarg M3y be granted by the Mead pf Scheol on production of legally accecptable
Cocuments by the application.

Provided that correction ¢f name or syrname shall not entitle the student 1o any special benefit enjoyed by persons
belenging to the Scheduled Castes or Schecuied Tribes,

(d} Application for correction of name or surmname of a father/mother of 3 student after his/her registaration in the

Bgard shall he entertained enly in case of clerical errors, Suppom‘ng documents/eviden:e should be submitted along
with such application,

-"\g endorsement under the signature of the Secretary / any other officer authorised for the purpose shall be made in the
admit

C&ros, marksheets, certificates regarding the correction of the names of the father/mother on the offical
documents of the board,

a‘-‘o;fresh ISsue of certificates (diploma) and marksheets, an additional fee ag prescribed for each document shall have
Lo be paig, 1

The Correction of the names of father/mother of 4 student prior to his registration to the Board may be granted by the
Head of the institutions on the basis of legally accecptable documents submitted by the applicants,

6. Attendance requirement :

(1) A candidate for the Secondary or Higher*Secondary Examination, for the purpase of being treated as qualified for a
final examination of the Boarg shall be required to attend school at least for 70% of the total working days of twg
academic sessians for classes IX & x and for classes X1 and XII respectively,

(1) A student of class XII, whose attendance in classes XI & XII falls below 70% of the working days in but not beiow
50% shall be required to apply for condonation of shortage in the percentage of his/her attendance In classes on
payment of a fee of Rs.l00/- along with hisfher application for admission to the Higher Secondary Examination through
the Head of the schoo) for onward transmission to the Board.
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(7} A student of class X whose attendance in classes IX and X falis below 70% but not below 50% shall be required to
obtain prior permission of the Board on application submitted in the month of November of the vear preceding the year
of the examination through the Head of the concerned institution, stating the reasons for such absence from school, A
student, whose attendance in classes IX & X falls below 50%, will be required to seek readmission to clasg X in the next
academic session,

{iv) A student of class X or XII not satisfying the conditions as menticned above shall be treated as disqualified for
appearing at the final examination.

{v) Attendance in reéspect of a candidate for Higher Secondary Examination (after class XII) shall be counted from the
date of his/her admission to class X[ or the last date of admission to class XI without fine whichever is earljer,

(Vi) Attendance of a candidate for the Secondary Examination shail be counted from date of admission to class IX or the
last date of admission to class IxX without fine whichever is earfier.

{vii) In the case of a student readrnitted to class X or class XII, his/her attendance in class IX or XI and also attendance
In class X or XII after readmission will be taken Into consideration while calculating the tota) attendance of the student
in classes IX and X or classes XI & XII as the case may be,

provided that he/she will be in a position for readmisslon to class X or X1 to fulfil the minimum requirement of
attendance, otherwise he/she shalf be admitted to class IX or XI.

7. REGISTRATION FOR REGULAR CANDIDATES :

(i) All categories of candidates for the Secondary and Higher Secondary Examination of the Board shal[ be required to
be registered under the Board ©n submission of applications |n prescribed form ang payment of a registzation fee as
prescribed for each candidate,

{i7) Applications for registration together with the fee as prescribed should reach tie Board's office within prescribed
date.

(iii) If application and fees are not received by the Board within the time as specified

Page 13
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s Tripura Beard O Secondar ¥ Edutston
{iv; A candigate FEesing the Seccncary Examinaticn or
i BIMUSSISN 10 Classes %, X, A1 and Allina rec

apply for registratioin under the Board an
Board along with the usual registration fee @5 prescribed and the {inward migrat
months from the date cf his/ her Erovisional admission.

an equivplent exarminalion of another Zgard and S=eking
ogrises School on production of eliglbility certificate from the Boars shall
submission of his/her oitward migration certificate from his/her previous
isn fee 25 prescribed within three-

{v). For registration of candid
ceurse of studies in a schoo
appear gt examinstion as a C

8. MIGRATION

ate who ntend tg 2ppear at any examipations of the Eoard without prosecuting 3 regular
I, Reguiation 20 regarding the procedute for submission of appiication for permission 1o
ontinuing , Single Subject or External ¢a hdidate shall be applicabie.

n of the Board and Intending to prosecutejuntjer
ord shall be required to obtain autwardr migraticn
rom, together with an outward migraftlon fee as
University or Board exempts any such student from production of such rnigration certificate.

(i) If a student reading in anot|

> her Bozrd seeks admission to any sc
the concitions stated in clause

3(0) recarding migration.
9. TOTAL NU MBER OF INSTITUTIONAL DAYS IN AN ACADEMICS

ool under the T,B.S.E., he/she shzall have to fulfil

FSSION

A recogrised institution shall impart wstructions in the academic selssion for a minimum of 160 days (excluding the
Period of exam: tion) for each of the classes from VI to X and at tedst 250 days in the two-year course of the Higher
Secondary Examination, However, it may change in accordance with the clrcular/ order issued by the Govt. of Trioura.

The Head of the Institution shay arrange for sufficient instructional hodrs in order to cover the syliabus in each subjact,
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10. SYLLABI IN SUBJECTS OF THE SEC?NDAR‘( AND HIGHER SEC

The Secondary znd Higher Secondary Examinations of the Board shal
prescribed by the Board,

DNDARY EXAMINATION :

be held 'according to the Curriculum and syllabi
11. CHANGE OF ELECTIVE SUBJECTS:
(i} A student of class IX or class XI will

within ene month from the date of admis
whichever is later,

be allowed to change one o~ |more elective su

bjects (compulsory or optional)
sian (without late fee) or the|date of coemmen

cement of an academic session

{ii) A student of class IX or ciass X1 desiring to change not more than ope elective subjec
be required to apply together with a fee of -Rs.50/- for the subject] through the H
Secretary of the Board for permission for such a change within the next one month afte

of subjects will be entertained and accordingly the Head of the institutign should not fo
Board.

t after the aforesaid period will
ead of his/her institution to the
r which no application for change
ward any such application to the

(i) If 2 student of class Ix or class XI

0A€ or more ejective subjects (compuisor}’ or
the date of commencement of the academic session ar the last date of

er, he/she should seek reacmission in the next academic session within the

(iv) A regular candidate who has zlread
subjects (computsory or Optional) in any
an examination as an external candidate,

Y appeared in an examination of the Board cannot c
subsequent annual examination, but if such a candidate
he/she may offer any subject lof his/her chaice,

12. ADOPTION OF AN ELECTIVE SUBJECT ON AN ‘OPTIONAL BASIS

hange his/her elective
intends to reappear in
not involving practical,

ve

{i) A student will not be allowed to offer an additional subject, i.e, dn elective subject on an Cpticnal basis in the
Madhyamik (Secondary) Exams. In case of H.S, Exams 3 student mist take up English and any ane of the other

languages recognised by the Board. In acdition to these, they will be z owed to take 4 (four) elective subjects, but <he
results will be determined on the basis of better
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marks obtained in three eiectives out of 4 (four
subjects. Out of the four non-language electjy
regarded as "4th elective” and the marks obtained in it will not be addeld with the aggregate. However, a student may
appear at the H, S. Examination of this Board with 3 {three) elective supjects of his own choice along with English ang
&Ny one language subject (i.e, with 5 (fivz) subjects) if he/she so desirgs, The Board shall have the right to make any
restriction regarding the chaice of Efective Subjects,

) elective subjects along with the marks obtained In 2 (

two) language
es, the subject in whicH a candidate will sec

ure lowest mark, will e

(i) A regular candidate will not be allowed to sit fg

subject on an option basis l.e, 4th elective if he
academic sessions,

r the Higher Secordary Examinaticn of the Board

Wwith an elective
/she has not presecuted a regular course of study in th

€ subject for two

(i) A continuing candidate who did not appear
optional basis i.e. 4tk elective will n

in the Higner Secondary exzmination with any
subsequent ExXamination.

: elective subject on
ot be permitted to offer any elective subject on optional basis i.e, 4th electiva in zny

%

13. OFFERING A SUEJECT MOT TAUGHT IN A SCHOOQL &

if 2 student S2exs admission to class X1 a!ter'passing the Secondary Exabvimatimm mf oo e
net taught inany INStItEEinm: e T e GRS RRIEL,
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14. CATEGORY QF CANDIDATES H
(i) REGULAR canpIn

ATE : A reqular cand
two academic seszione - ishguia

gaei ate means a candidate wh
N one naore
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recognised instit

utions for ef
requirement (vig

ther the se
e Regulation

&}
(i) CONTINUING CANDIDATES :

a. A continuing candidate means a
appears at the immediately Followi
Case may be, preferably In the inst
results of anp annual examination

readmission but registering his/he
prescriped,

itution fast attended by him/her, with!
or within the last date of readmissio

PROVIDED THAT £

1, A candidate falling to
Appearance at the exam;
date of publication of the
regular candidate .

pass
nation

results of the examination and prosecute a re

2. A candidata falling to pass the H;
first appearance at the exarmnatio
course of study for th

gher Secendary Examination in 4 (Toy
nasare
€ purpese of becoming

A continuing candidate hot seeking admission shall be reqdired to re
st attended by him/her an payment of an enrolement fee as prescribed

PROVIDED ALSO THAT H

3.
la

{nA Continuing candidates not seeking readmission in class X or class X
at least for three months and produce evidence on practical work and
institution in this regard in case he/she offers a subject involving practica

i
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9 to prosecute on admission in class IX or X
nation after ava

(ii) A candidate not intendin
or Higher Secondary Exami >
examination as an external candi

tendary or the Higher Secon

candidate whe after his/her failure at
Ng annual examination or examination|

r name preferably with his/her previo

the Secondary Examination in four cong
8s a regular candidate) may seek re-ad|

gular candidate} may seek rd
eligible for the examination 3

iling / exhausting all chandes
date after obtalning the permission of the B

Educalion

Ir for

has prosecuted 3 regular courses of stud

dary Examination and fulfils the attendance

an annual examination 2s a regular candidate
5 on readmission in class X or class X1, as the
! 0ne moath from the date of publication of the
! announced by the Board or without seeking
us school on payment of an enroiment fee as

ecutive years (Includin
missicn in class IX with
pul

g his/her year of first
in one month from the
ar course of study for the exarmination as a

r} consecutive years (including his
admission to class XI and prose
S @ regular candidate,

/her year of
CUZe a regular

pister his/her name with the school preferably

II shall be required to att
a certificate from th
1 wark.

end practical classes
e Head of the concerned

a reguiar course of studies for the Secondary
to pass the examinations may sit for the

oard.

(1ii} COMPERTMENTAL CANDIDATE OF THE SECONDARY EXAMINATION

A compartmental candidate of the Secondary Examination in new P
more than three subjects as a regular or continuing ‘candidate an
candidates} marks In the aggregate,is appearing at any or a
Examinations to pass the Examination. If any one of the cha
fapsed. But the three subjects as mentioned above shall not

nces is not g
belong to mq

However a candidate may at his/her option,appear either in a subj&ct: o
failed to secure 34% pass marks. It may be clearly noted that.evan if g
subject but fails to secure group aggregate of 34%, he/she will have

subject of the group in which he/she has failed to secure 34% pass marks

Further, the option once exercised by the candidate to appear in 2 sszj

altered subsequently under any circumstances.

Any candidate failing to obtain pass mark in the group comprising "Wed
Compartmental exam,

(iv) SPECIAL CANDIDATE OF THE HIGHER SECONDARY EXAMINATI

idate of the Higher Secandary Examination means a can
?u?j::;tlsaiacsa?:gular , continuing or external candidate and haymg Secur
candidates] is appearing in either or al| of_ the immed_sately follo
Examinations to pass the examination, A candidate _who fai ed in the
candidate in that subject if he/she so desires, but in no case he/shel

subjects.
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il the immediately foiloiving

attein means a candidhte who having failed in not
d hajing secured 23

8 (272 n case of oid pattern
three {consecutive) Secondary
ailed of by him/her, it will be deemed to have
re than two groups.

in alf the subjects In a group in which he/she
candidate secures 20% quallifying marks in a
o appear in the subject along with any other

0

et or a particular group as a whale cannot be

', "PED", “SS" and "EE" will not be elgible for

ON @

idate who having falled ir not more than two

&tjf 15C in eggregate [300 in case of old nattern

ing three (consecutive) Higher Secordary
pth Elective subject, may also appear as spl,
will be allowed to appear In more than two

5 : s LT ... Ao e
DPravidad rhatbt 32 crnarial o mAdidabes s il mob B cembeiiol od
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attended by himy/nerin this regard.

Prov:ded further that

5 ¢ student failed to pass in practical Exam of &
theoreticel & practica

i portion of Exam in subsequent years.
{v) EXTERNAL CANDIDATE :

(A} An external candidate of

course of study for the Secondary Examination for any reacon whats

obtaining permission of the Board 2nd passing a test examinati i
g e ation held in
has cgmpietecﬁ the age of 1 8 years
Examination (as an external candidate) for the Frst time.
NOTE : =

Notwithstanding amything contained in the Reguladon above, a zandidate

nationzl employed in 2 Diplormnatic Mission, who has been 2 reglar student of school of Secondary or Higher Secondary

school In ancther State or country and has completed a reqular course

Secondary or Higher Secondary Examination of the Board, may be peq

externz! candidate,

(5)_ External Candicate for the Madhyamik Pariksha (Secondary Exam:
divided into two categaries,

(2} External A means :

Those external students who will apply for perm ssion (and registration,
Madhyamik Pariskha a

appear at and pass the test examination from selected schools for being s%nt up for Beard's examination.

(b) External B means :

These candidates who appeared at least once at Madhyamik Pariksha or
continuing or external candidates and now are to appear as Exzernal cand
at the test examination of the school but they shall have to be enrolleg
Board's examination on payment of enrolement fee within the specified dg

(<)

Students who could not prosecute a regular course of study i schools a
Madhyamik Pariksha, provided that,

he guldeline and eligibility criteria for External'A' - cateao

(1} They are Indian national by birth or domicile;

(ii) foreign naticnals are to submit F Category visa with application.

(iii) They are to produce documentary evidence acceptable to the Boald in regard to date of birth (Affidavit is not

generally acceptable. Horoscope is not acceptable).
(iv) They must submit the original scheal leaving certificate,

(v) A student who discontinued his/her study in & recognisad schoal
Parikshz of the Board as an external candldate In the year in which he/sh
had he/she continued study in the school. He/she may appear at the ex
he/she has completed the age of 18 years on the date not iater than 1s
appear. If he/she discontinues study in between the academic session
been in the same class in the following academic session,

(vi} An external candidate have to take one of the following elective sut
shall have to appear in the test examinaticn in any cne of the following su

(1) Civics and Economics (2) Home Nursing (for female candidates only)

Page Z0

(d} External Candidates for H/5 (+2 stage) Examination for first ti

Students who have passed Madhyamik Pariksha (Secondary examina-

laboras

the Secondzry Examination means a candidy

nor later than the 1 st March of the ye

nd the H $ Examination for the first time. If permiss

Madhyamik Pariksha).

on

i i
af—’- 3

ary based subject will have to appear both in

te who not being able to prosecute a regular
Juver is appearing at the examination afier
s school under the authority of the Beard and
ar in which he/she appears at the Secondary

who is a citizen of India, or a ward of a3 foreign

f study for an examination equivalent to the
mitted to appear at the examination as an

q

ration) and HS (+2) stage examination are

J| If necessary) of the Board to appear in the
on Is accorded, they shall have to

A

the H.S Examinatien of this Board as regular,
idate, They shall be exempted from appearing
with the concerned schools for appearing at
te,

e eligible to apply for admission to sit for the

Will not be eligible to sit for the Madhyamik
e would have appeared as a regular candidate
prnination in the following years pravided that

March in the year in which he/she intends to
1 any class, it will be treated that he/she had

ject instead of work Education group. He/she
bjects :

me {External A).

on) or schoo! final Examination or H/S (XII)

examination of the Tripura Board of Secondary Educatlon or any equivalgnt Examination of any other Board in India or
abroad recognised by this Board, but could not prosecute a regular course in school, are eligible to apply for registration

with the Board and for permission to appesr at H/S (+2 stage) Examiq

atlon as external candidates offering subjects

which do not inveolve practical , strictly in conformity with the grouping of subjects as laid down by the Board, provided

that:

{I}) The original cutward Migration Certificate (if oassed from other Boa-
submitted with application.

(ii} They must be Indian citizen by birth or domic le, Certificate to that ef

H) together with inward migration fee Is to be

ect with an attested copv to be submitted.

(iti) They are to produce original marksheet/certificata with atzested copiks.

{(iv) Foreign nationals satisfying the educational requirements are to produce F-Category visa.

(v) Three academic sessions must have elapsed afler their passing the Skcondary Examination.

(vi} They are to submit Registration Certificate of this Board with atteste

copy, If already registered to this Board,
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Trigura Boarg o Secondary Education
Provided thar e three Subjects sha | belgna ton
Group, Ingia g Her Pespie Group |, )

at more than twe of the three greups : ;

[

f3uage Group, Science

Providegf alse that €ach examination shall be helq according to 3 prescr
"Categories of the E€Xamination.

{iiiy f:cntinu:'ng Candidates not admitted to schools shall pe &ligible to sft fop the Secondary E
required to Pass any test examination Provided that such cand;
their previous schools, on pPayment of enrolement fee as prescribed.

R T i _..._-..____-H—.__.__%._.._v.__.__.___——.*..___‘_

(vil) A single subject candidate shall bz eligibje to sit for the Seconda
Prior permission of the Board thraugh the Head of recognised schog|
examination,

Examination in one subject only on obtaining
and without being required to pasg any test

(viii) (a) A Students completing a regular course of study jn Classes
satisfying the requirements of 2ttendance ang satisfa.cto_rily Passing a te
shall be eligibje tp sit for the Higher Secondary Examination, y

(b) A continuing candidate re-admitted to a scheof shall come under thal purview of the sub-clause (vilj) (2) above ang
Regulations 3, 6,12, 14,

{ix) A continuing candidate not admitzed tg 4 schoo! shall be eligible| to sit for the Higher Secondary Examination

enroling his name in the Schoa| within specified date Withaut Eeing requirkg to pass zny test examination,

{x) A candidate failing to pass Higher Secondary Examination as 3 egular candidats shall be eligible tg appear at the
examination within next three years as Special candidate gr as a continuing Candidate,

(xi} A person prosecuting studies privately shaj| be eligible te sit for th Higher Secondary Examinat]on a5 an externg|
candidate as per clause (vi) of Regulation )

Provided that he/she has obtainad permission of the Board to sit for
school on payment of fees as test €xamination feel and security fes
minimum Pass marks in all Subjects in the test examination conducted
authority of the Board, :

he e€Xamination, earolled himself /herself jn a
after issug of Permission lerter and obtains
ither by the Board or by_the schoo! under the
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e Tl N

{(xii) A single subject candidate shali pe zligibie for Higher Secondary =+
permission of the Boarg TRrotinR *iha Elew g s
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: Triprora Ecaca OF Serorziwy Toucaion
In any <ase where it ¢ found that a
p =0 5 ? hat a
SUPPTSSIon of facts or viclation of regyl

admission & the course o dv ix f v
: respect ¢f the candice?_eufa.E:ufz-*u;\?tcmbi‘o-?‘? rregular, where the records of attendance furnished by the inshitution In
: shall have power to cancel the candagw J,“f,"v”e:?’ the Board cn the recommendation of the Exammatisn Commitiee
the candidate not withatzndin F i "trf admussion to Examinalisn and <o forfeit the examinatian fee. if any, gaid by
Examination or the candmat;'—g J-".‘?i'ﬁi",o” of the name of the candidate n the List of candidates register for the
candidate frem BDDEBFH’”";[ Iuhl \:L\L.a srdedrance at the Examination tn one or more subjects and also 1o depar the
e ° Bxamunatice tor such further periad 25 the Bgad may determme in each case,

L
::;anmbate 5 2dmissien to an examunauen has been sifected by maloraciice,
ations relating to admission in an pistitution, improper conduct or wherse fis/her

ixiv) The Board may

::Iigi%:nity M ad?':“.is;eii;natir:geaeffngidiFe inoen Examination provisiorally, where any enguiries in respect of ms/her

enquiry his/her eligibility for b *ermination are in progress or contemplated and In light of the final decision taken after

taken by the Exarmin t ging a cand.:date wﬂl};e determined as per provision of these Regulations. The decision
ation Committee In this respect will be final and binding.

16, Cen Da § BN TR e

} The Secondary and Hj i
gher Secondary Examinati
e centres a5 may oo oenos o rhgaca:d tions will be conducted by the Board on dates to be fixed by it and 2t

/ The Bozra eranl nave
= the authonty to ask any : : A — %
‘| particular centre and at his/her own co;:.h a y candidate for any examination to appear at an examination at

. A cenai I Qe
centrec:;‘c?l'satﬁ for an examination registered for a centre shall be required to appear at the examination at the said
,r\} oFtbin In the event of his/her taking the examination In whole or in part at any other centre without prior approval
& Board, his/her examinztion shall be fiable to be cancelied.
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18. Medium of examination :

Candidates of the Secondary and Higher Secondary Examinations of the Board shall have the option to answer the
question papers through the medium of either English or Bengali provided that,

{1} The question papers in either the first language or second language shall be answered in the same language.

{11) Scripts used for Sanskrit words while answering a question paper ir Sanskrit shall be either Bengali or English or
Devanagri, though Devanagri script will be used for Sanskrit words in the question paper.

(iit) Scripts used for Lusal shail be Roman.

(iv) Scripts used for Pali may be either Reman or Bengali though Roman scripts will be used In the question paper in the
subject.

19. Meode of Examination

(i) Candidates for the Secondary or Higher Secondary Examination shall te examined by means of:

a) question paper which they will be required to answer In writing ;
b) practical or oral tests as provided for in the Curriculum and syllabuses for the examination.

(ii) Question papers for 2 written examination in a subject shall be given to ail candidates for the examination on the
same date and time at every centre. .

Provided that if for circumstances beyond control, it is not possible to give the question papers to the candidates of a
centre at the appointed time, reasoens for not giving the same at the appointed time shall be reported on the same day
to the Secretary of the Board. g

20. Permission to appear at an examination as a continuing, single subject or external candidate:

To be guided by the provisions indicated in the regulation under clauses 14, 15, and order issued by the Board in this
regard.
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21, Application for admission to an examination :

(i) Regular, continuing, compertmental and special candigjatg sat@sfying thfa conditions of an‘ex_aminatlo:w of the Bo;rd in
accordance with the Regulations, shall submit thelr applications in prescribad farm for admission to the examination to
the Board through the Head of their institutions ;

(i) External candidates and single-subject candidates satisfying the_eligibility for admission te an examination of the
Board under these Regulaticns shall submit their appiicatlons for admission to the examination and requlsite fees to the
Board through the Heads of the institutions where they have been enrclled

tegories of candidates are required to submit fees and applications for admission to the examination within the

(iit) All ca

last date anncunced by the Board. Fees and applications if accompanied by z late fee may alsc be accepled by the

schools within 7 days after the [ast date ; :
. g et

(iv) Mo application which has not been so submitted or is not compliete in every respect shall be accepted. ;{'/

the lzst date of submission of fees and applicaticn without late fee, (2} scrutiny of applications received {rom
the narmes of the candidat= & hisfher father, speiling of names in
jcation of the subjects as recorded in the application forms etc.)

T, S A o T et ) YRR T TPSe WXL COT e C N TRy DY) (PR LRETELE e (TP CNROG ot G 2, 1

cendidates (i.e. verification of the date of.birth,
accordance with instruction from the Board, veri

R Y A

n

(v) The Heads of Institutions will be required to arrange for (1) calaction of fees and applications at least 7 days before & E
'é
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‘and speclal fandugat

€3 provide t i
properly ; d that SCristj

ny of aj) 2ppiications ferwarbeg oy the

schesl to the Beard has been done

{vii) Al Sertificates and a:testarions Inthe ap
1 o

|
plications should bear the gi f
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e et o i e e i

the Heads pf the Institutlons + Facsimila slgnaia;ré in

{vill} Ap aPplication for withg

instit ra
mstitwtion will pe accept wal of ¢
Cﬂmmencement of t

22, f

place of origlnai signature Is not aceceptable,

only If sych applica

andidature for an examination
tien is recejved p
he examination,

ubmitted through the Hesd of the concerped
the Board at least one month before the

\'\;'_zefg éhe Candidate_ digs prior to the examination, the eXamination| fee recelved from his/her shall be refunded
provided that ap application for refund is made within three months from the date of conclusion of the Examination and

the @pplicant, in the opinian of the Presiden + is entitled to such refund,
(A Physically or visually handicappeg candidate havin > th
EXamination fee f

{iii) Physlcally or visually handicapped Candidate shalj get an extra tim,
et

the ipterval between th WG sessions of the eXamination on a day will b
physma%ly handlcapped students,

24, Admisgiog to the Examinatfgn Halif »

[4)] Every candidate to be admitted to an examination of the Board shal

of 20 minutes in each paper and accordingly
reduced by 20 minutes jn Fespect of blind and
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the Board an Adm

It Card bearing a Roy number and Subject symbol iq ication, and the Centre of examina
he/she shal sit for the examination .

tion, where

(i) Admit Cargs of all candidates should contain & Phaotograph duly attdsteq
candidate have been enrolled. The Heads of the institutions att
over partly the photographs ang partly the Admit Cards,

by the Heaqd of the institution where the
esting o otegraphs shoulg Put their signatures sp as to

{iii) A candidate 2ppearing at the examination at an Examination ntre sha{_f;.proauc;e hisy
Registration Certificate to the Ofﬁcer-in~charge, Centre Secretary, the su ervisor/ invigilatars of the centre,
(iv) No candidate suffering, from any infectious or contagious diseases hall be adm
Such case is brought to the notlce of Officer in Charge of an examinaticn centre,
be made,

her Admit Card ang f
i

itted to an examination hall, 1f any |
@ separate rpom for his/her Seats shaj !
1

[ |

Provided the ofﬁcer-imcharge Is satisfled that the candidate |5 reailly sift ring from such disease,

(v) No candidate shall be admitted to the examination On any day if he/khe arrives at the place of eXamination late by
mere than half an hour after the timea fixed for starting of the eXaminatiof,

(vi) A candidate suffering from serioys iliness may pe allowed to brin his/her bed to the examination centre and z
Separate arrangement may be made for the cangidate if 4 medical certificate from a Medical Officer of 2 recognised
hospital indécating the nature of illness is Produced and the officer - in-c arge is satisfied about the genuineness of the
case.

25.1Arrangement for

(i) For each of an examination Centre situated at a place outside Agartal

. &8 Centre Committee shall be constituted with
the following members for conduct of examinations at-the Centre :

3. An officer -in-charge of the Centre to be appointed by the Board, (Ex-

d. The Heacds of alf Institutions, the candidateg 6F which shal} gppear arthe evam e

B TR Thictrt o 9 o
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Y1 Iwg respediane

T
and reghbcunng

¢r three tep

k. e Brecingl OFF

rersons of the locaity

{4 The Pres:cent of the
Offcer-in-charge for th
Centre lotated suiside

Boarg wih the spproval of the Exarunation Lo
¢ Examinzticn Centrs and alsp a Custodian ef con
Agariala, T

cic >
Providee thet the Officers appointed 25 the officer-in-charge or tha Custodian shall give

his/her relatives shall 2poear at the concerned exsmination of the Board

fi) The Offiger-n Charge whe shali 2ct as the Chaitman of the Centr
receipt of 2 letler of appentment, 3 mestog of the (entre Commutles

aMERCSl the Heses 2f the Imatiutons ssiecied 25 Lhe Venues for O
hLnong ©
2encuct of the er amenalon.

{iv) The Hesdmaster/Headmstress o the Assit. Weodmaster/Astt, He
Instiution selected 25 & Venge sball act as the Supervisor of the Venue.

Provided that if the Head of a Institution has been elected Secretary to Y

Examination Committee, the Asstt. Headmaster / Asstt. Headmistress of)
the Institution shall act as the Supervisor.

Provided further that the Secretary of the Centre Committee In respect
function as the Suparvisor of the Venue.

{v) fungtion of an Qfficer-in-charge 3

a. The Officer-in-charge shall be responsible for
examinatien on behall of the Board,

ther trangs, the OFger-n-charge shall gasure praper Pohce grrad

all arrangement for the careful,
He/she shall conduct the examinition with

sy oF S YI0H

nitter shall appsint on pelad of tree Dosed 30

”ngt?—_ai papers i respelt of eash Depmrundlion
an underisking that PNt af
Rt the Conlire,

Comesittoe shall COTVERS, e Geataly efler

2 elect one Secretary to the Corpemitine frorn
Lranl exarmnalions of the Bosrd &3 ther ¥EAT,
mepent 0 the Exarmnatan venues for SMoeih

hdmistress or the Teacher - in-gharge of an

In hisfher absence the Senior most teacher of

of 2 Centre having only one Venue may zlso

efficient and timely conduct of an
the help of the Centre Committee

according to the instruction given by the 8oard from time to time in this regard.

b. The Officer- in- charge ghall make such arrangements as are consid
Centre from outside Interference and for protection of ali properties of tl
Venues of the Examination.

. The Officer -in-charge shall ensure that the packets containing questio
are opened only half an hour before the commencement of an examin
properly sealed packets of Answer scripts in gunny cloth are handed over
day.

red necessary for security of the Examinaticn
e School or Schoels selected as the Venus or

h papers received on a day from tae Custocian
stion in the presence of lnvigilators and that
to the Custodian after tne examingtion on the

d. The Officer -in-charge shall send a report to the Secretary, 7.8.5.E. régarding the conduct of an examination at the

Centre on its completion and forward all instances of misconduct and ma3
at the examination at the Centres togethear with all evidence.

Ipractices on the part of candidates appeanng

e. The Officer-in-charge shall also send a repart to the Secretary, T. 5 .S .E. rzgarding Invigilators or ogther persons
connected with the examination found aiding or abetting any candidate during an examination.

{vi) Functions of Secretary of the Centre Committee :

3. The Secretary of the Centre Committee shall discharge such functions
Charge.

b. The Secretary shall act as the Officer-in-charge of the Centre during ar
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c. The Secretary shail perform all Secretarial work pertaining to the 2xd
for candidates at @ Venue of Venues of an Examination. The Secretary sk
candidates at @ venue/ venues the Board.

d. Tne Secretary shail cocnvene meetings of the Centre Committee in cong

e. The Secretary of Centre Committee will help the Custodian o ensurg
heen received as per requirement of the Centre. In case of any discrepat
of the Board through the Officer-in-charge / the Custodian immediately.

(vil) Functions of the Supervisor of an Examination Vepue :

1 . The Supervisor of a venue shall perform such functions as are assi
make all preparations for the smooth conduct of the examination at the

and In aceordance with the Instruction given by the Board from time to ti
2. The Supervisor shall extend ali possible co-operation {0 the dffucer-irn~

3, The Superviser shall take special stdps @

as are assigned to him/her by the Officer-in-

y temporary absence of the Officer-in-charge.

minatian and make the seating ar-angem:ants
all send a copy of the seating arrangement for
ultation with the Qfficer-in-charge.

whether Question pape-s of all subjects have
.cy, the matter should be brought £ the notice

jned to him/ her by the Officer-in-charge and
Tanue In consultation with the Officer-in-chzrge
ae in this recard.

| harge and the Secretary of Centre Committee.

g L el R e e e L

o o o S
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& ) Tripura Bcard OF Secondary Edlicatien
~ ) To amange for obtaining signature of i i
“iUre of the examinges in tha Attendance Rplis and their identifications.
Proper reco
YRuch are regt

Hired 1o be countersigned by the Supervisor on tach day.

d g te ncs o gk . ] -
of atlendance of the examinations in tHe attendance Roils on different days of the

Page 31

eioﬁgrrﬁ??ma 8 statement of absentees (subject -wise as well as thrgughout the examination) as per prescribed
2 roy nmediztely after the examination and to send two copies of the same to the Board together with the duly
completed Roll list -Cum-attendance sheet

;)ngﬁtiniure ok ffxnswer “SCripts are properly collected from the examinees at the end of the examination in each paper
2t no examinee leaves the Hall witheut submitting his/her Answersclipts.

9) tclensure that the Packets containing the written answer -scripts /tooks are prepared strictly according to the
Board's Instructions,

h) to arrange for safe despatch of answer-scripts/books In sealed packats In SUBYCIoth fo tie Custodian sller the
EXamination on each day.

) to bring te the notice of the Officer-in-charge the instances of misconduct or malpractices on the part of a candidate
taking an examinatian at the Centre for onward transmission tc the Board,

-1) to bring to the notice of the officer-in-charge the name of invigilators foynd aiding or abetting any candidate during an
examination for enward transmession to the 8oard. "

k) to forward to the Board cther reports and papers pertaining to the|conduct of examination at the Centre, duly
countersigned by the Officer-in-charge of the Centre in accordance with thp instructions issued from the Board.

(viii) Functions of a Custodian of Confidential Papers :

1. The Custodian, immediately after receipt of packets containing Questign Papers, should verify whether the subjects
and the number of question Papers written on a packet or packets taliy with the subjects scheduled for 2 day and the
number of candidates taking the examination an the day. Any discrepancy should be immediately reported to the -
Szcretary of the Board, He may take the help of Centre Secretary in this regard,

2. The Custodian shalt hand over to the Officer-in-charge or any person duly authorised by him the question papers
meant for a day not earlier than one hour before the commencement of the examination on the day and shall receive
properly sealed Packets of written Answerscripts in gunny cioth after the dxaminations on the day.
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2. Arrangement for conduct of Examination at a Centre situated within Agartala and its suburbs :

(1) For an examination Centre situated within Agartalz and its suburbs a Centre Committee shall be constituted with the
following members :

3. The Headmaster/Headmistress or in his/her absence the Asstt, Headmaster/ Asstt. Headmistress or in his/her
absence the Teacher -in-charge of the Institution whare the Centre is localted.

b. An Officer af the Education Department to pe nominated by the Directord of School_‘EEy,gatian.
¢. One Medical Officer to be nominated by the Director of Health Services,

d. The Assistant Headmaster or Asstt. Headmistress of the Institution (if 3ny),

e, The local M.L.A.

f. The local Municipal Commissioner/ Councillor.
g. Five teachers of the Institution (including the Secretary of the Teacherd® Council or Committes).

{ii} The President of the Board with the approval of the Examination Cominittee shall appoint on behalf of the Board the
Headmaster/ Headmistress or in his/her absence the Asstt, FeadmasterfAsstt, Headmistress or the teacher~in-charge
of the Institution where the Centre is located as the Superintendent of thd Examination.

Provided that none of the near relatives of the Superintendent shzil be 3 ¢andidate for the examination at the centre,

(i) The Superintendent of the Examination Centre shall act a5 the chair: n of the Centre Committee,

(lv) The Asstt, Headmaster/Asstt. Headmistress or in hisfher absence the senior most teacher shall function as the
Secretary of the Centre Committae,

(v} Functions of the Superintendent of an Examination Centre :

1. The Superintendent of an Examination Centre shall be responsible jon behaif cf the Board for alj arrangements
pertaining to the conduct of an examination to
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examination, which are required to be signed by the Superintendent on each day-
es at the end of the examinati

b, to arrange for obtaning signatures of the examinees in
ys of the

on in each paper

d. o gnsure that answer-scripts are properly coltected from the examine
and that no examinee leaves the Hall without submitting his/her answerscripts.

e. te ensure that the Packets containing the written answer-scripts are prepared strict!

instructions. o

f. to prepare a sta - ination) as per prescribed
prep: tement of absentees (subject-wise as well as throughout the exam b o heduly

sroforma immediately after the examination and to send two coples of the same to the Board Ce et
completed Rell ist-cum-attendance sheet.

y according to the Board’s

nny cloth to the Custodian after the

examination on e h SWer-sc ‘;ts/bﬂﬂks 1 Sealed paCkEtS in gu
ac day.
s of misco wduct of malplactlces on the part of a ca didate

h. to bring to the notice of the Officer-in-charge the instance
to the Board.

taking 2n examination at the Centre for onwarg transmissicn
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of the Officer-in-charge tne name of invigilators found aiding or abetting any csndidate during an

i, to bring to the notice
on to the Board,

examination for onward transmessi
nation at the Centre, duly

the conduct of exami
d from the Board.

rts and papers pertaining to
h the instructions issue

j. to forward to the Soard other repo
f the Centre in accordance Wit

countersigned by the QOfficer-in-charge o
ecretary of the Centre Committee

a, The Secretary of the Centre Committe= shall perform the Secretarial works pertaining t
the seating arrangements for the candidates allotted to the Centre.

(vi) Functions of the S
o the examination and make

he appointment of the Superintendent

b. The Secratary shall call a meeting of the Centre committee jmmediately after t
n connection with the conduct of the

of the Centre in consultation with the latter to draw up plans and programme i
examination at the Centre in sccordance with the instruction given by the Board.

t-e Committee with the approval of the Superintendent of the Centre as

¢. The Secretary shall call meetings of the Cen
and when considered necessary.

d. The Secretary shall discharge such other functions as are assigned to him/ her by the Superintendent of the Centre in
connection with the conduct of the examination at the Centre and shall discharge the functions of the Superintendent

during any temporary absence of the [atter.

3. Duties of Invigilators :
e duty of the Invigilators to quard against all sorts of malpractices and misconduct on the part of any
tance to the Officer-in-charge and Supervisor of an examinaticn

{i) It shall be th
tre situated within Agartala, for smooth

examinee at a Centre and render necessary assis
Centre fVenue outside Agartala and to the Superintendent and Secretary of Cen

and efficient conduct of examination.
ately to ttee Officer-in-charge and in his/her absence to the Supervisor of an examination

e Agartala or to the Superintendent or the Secretary of a Centre situated within Agartala if
if any examinec is found taking recourse to unfair means in

(ii) They shall report immedi
Centre/Venue situated outsid
any examinee is found quilty of misconduct of any form and

the examination.
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(iii) They shali not communicate with an examines in any form against the sanctity of the examination.

ngr)rezl:ivywﬁ—gigne;:ﬂi ir;ix;:l;gglz?ll No. Registration No. and subjects of an examination of candidates have been
S{:\)p;‘:;n;s:;ié\ffhetahqeﬁfjcoéz?r?-nc:aur?e 323;;2?;22%5;éofrfrfggcnajiife.inmmt on to act as an Invigilator at a Centre when
1(7\\3&t;’-leegnsdhg];ll:gzzrgffg;ae; (ﬁet?:eio;arfg@zﬁsr?ave been supplied to ths candicales as per Examination Programme/
éézé:gr;%izlfgcgs’ai?zy;gggft?gérsrig;?st?re in thz front page of answer scripts of the examinees and also in the first,

S e ) .
é:;ll'i}rTh?y shall not all?w any candidates to submit his/her answer script and leave the examination hall before the
Ex;m\;n? ;?): Eg;{;r“fﬁrgu;hf gm:'rrrof ctc;]rnmenmment of the examination. They shall ensure that no candidate I_eave the
sti with submitting the answ i a he inat ‘ i e i

G answer scripts or leave the Sxamination Haifl with Answer scripts.

Note :

The officer -in-charce /Su z :7"“ i
fo) arge /Supenatendent of & Centre shall be competent to dispense with the services of an Invigilator or
; - ’ PR ' L e
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{uii} The Secretary of t
different persons €ngag

he Centre Co
ed for the con

Cuct of the Examination,
(v} The remunerat;
cutside Agartala
be paid by the &

on for the Officer

and its suburbs and
card.

-in-charge and the Custodian of co

rémuneration for the §
Persons engaged in conn
Superintendent of the Centres

(v} The
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Centre C
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The mode of despatch of Answer-
Answer-scripts from the Centre sh
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all be determined by the Board.

6. Conduct of Examinations at an Examination Centre :

{1) A Head of an Institution shall render all help to the Board if the Institu

éxamination of the Board and place at the disposal of the Board the b
enabl

(i) In the event of loss

the recommendations of the Finance Committee of the Board.
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. {iii) Person or persons not connected with the Examination in the Venue
during the hours of the examination, -

{iv) The Officer-in-charge / Supervisor or Superintandent shall alfow th

Visiting Team of the Board or any other persons authorised by the Board,

candidate shall be required to appear in his/her examination at the
the Officer -in-charge /Superintendent shali not allow any examinee

examination at the Centre.
Q?éf a candidate reports to an examination Centre not assigned to him/

is/her to go to his her Centre in time, the Officer-in-charge may allo
Centre for one session/day only and send a report in this regard to the Sd

7. Misconduct of candidates :

A candidates shall be held guilty of misconduct

(i) If he/she is found to be in possession,

mmittes chall maintain an account

those for the Superintendent of the

ecretaries of Centre Committees, Supervis
ection with the conduct of the examinatior
from the Centre Funds created with the Cen

scripts and Confidentlal Papers for an

€ 1t to hold the examination when so required by the Officer-in-charg

or damage of the property of the Institution, the

Centre during the period of examination,
bearing on the subject in which a candid
been used or not,

(if) If he/she helps snother candidate by
the form of answers written on his/her
manner from another candidate or an

inside the Examination Hall cr
any book, page or pages of baol
ate is appesring irrespective of o

writing answers on the answer-
answer books by the latter or b
¥ other person inside or outsid

pook or obtains ha
e/she helps or zri

r

of Centre Fee received and amount paid to

] ituated
idential Papers In respect of Centres si
Centres with in Agartala and its suburbs shall

ri

i i -5 and
hrs of an Examination Venue, Invigilato s an
shall be paid by the Officer-in-charge or the
ire Fee,

¢ inspected, audited by any members of the
2rd for the purpose.

imipation Centres and Recelpt of written

examination centre and of receipt of written

tjon is selected by the Board as a Venue for an
Fld]ngs, furniture and equipment and staff to

r

Board shaill pay reasonable compensation on

shall not be permitted to enter the Institution

e Officers of th2 Board or the members of a
to enter the Venue of an examination.
13

~= <
Centre assigned fo him/her by the Bozrd and
not allotted to the Centre to sit for nis/her

her through mistake and if it is not possible for
¢ him/her to ta<e his/har examination at the
cretary of the Board.

—

putside the Hall within the area of Examrination

or scribbling or written notes that may have a

vhether such books or notes or scribbling have

Ip fram another candidate In
es to obtain any help in any

er fi n Hall during the period of
examination.
(iff) If he/she communicates

with another candidate or any other person
for receiving help in any form

whether Inside or outside the Examinaton Hall

{iv) If he/she writes

political siogans or makes indecorous statement
scripts,

or draws indecorous drawings the In Answer-
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Question Paper gutside the Exarunation Hal bafare ms/ber
in passession of th2 Question
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(i) 1f he/she submits to an Invigil

imerintendent or a 3
j:;ﬁ:ﬁ the cmcer-;:ycﬁf?f,; P;r:'é“f"nc?:ﬁicted vith the conduct of examiration or refuses to comply with the orgers ";
=l Is/hier absen ~hde the saatin
"g arrangement or other matters in the Exa”r’nination ﬁaﬁe FaE: Supenilsnr g e Supenntendent. Tegariing

Esi}arl-z:::: sérr]eor?grc ’.?’.28213 CUrrency note with the Answer-book with the ihtention of cifering illegal gratification to an
gai gratification to an Invigilator or any other person doncerned with the examination,

; } . i i + v
(xi) If he/she lzaves the Examination Hall before the expiry of one hour r,—Tn the commencement of the examination.
bfficer in-charge / Superintendert.

hdent not to carry books or written notes or

(xil) If he/she refuses to take his/her sezt in a room/hall assigned by the (

(‘Xi?i) If he/she defies the instructi £ S ; !
seribblings inte Examination Hall a:'?dns 4 B R e e

{xiv) If he/she refuses to abide by the bye-laws printed on the reverse| page of Admit Card or on the frent page of

Anower scripts which are not covered in the foregoing clauses,

8. Expulsion of a candidate for misconduct In an Exsmlnation ofthe Board s
ation Centre outside Agartala and its subu-bs

{1} The Officer-in-charge or in his/her absence the Supervisor of an Examir
ar the Superintendent of 2 Examination
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Centre situated within Agartalz and its suburbs shall be competent to expel a candidate from the Examlination Hall for
misconduct or malpractice or for refusal toc mend himself /herself eve[n after warning and to debar him/her from

appeating at the remaining examination.
26. APPOINTMENT OF PAPER -SETTERS AND MODERATORS :

(1) The Presicent shall, with the approval of the Examination Cammittee,|appeoint on behalf pf the Board Pzper setters
from the panel of the names of paper setters prepared by the Examinatipn Committee. Their appointment shall be for

the particular Examination only.

{li) Except for special reasons, no paper-setter shall be eligible for ap
examination.

(iii) Two paper setters shall ordinarily be appointed for each paper/subjeci.
appoint on behalf of the Board one moderator
apers of the same subject for preparing on
papers prepared by the paper setters cr ona

;;iointment in any other subjects at the same

{iv) The President shall, with the approval of the Examination Committee,
for each subject or paper of @ subject and in special cases for two
moderation either two fresh question papers on the basls of the questior]
question paper with model answers to the questions.

(v) Each paper setter or moderator shail follow such instructions as may
President on behalf of the Board.

(vi) A person shall be disqualified for being appointed as a paper setter pr a moderater for a paper or @ subject of an
examinations if any of his/her near refatives is 2 candidste for the Examination.

— .11~

be given to him/her from time to time by tha

Provided that if his/her near relatives has not offered the particular subjpct in which he/she is appointe

d to work g5 2
paper setter or a moderator, he/she shall not be considered as disqualified under this subclause. -

EXPLANATION :
The term "near relatlve” means the foliowing ;
‘wife', ‘husband’, 'son’, daughter’, 'sister’ and those relatives who are closgly connected

with the paper setter or moderator.
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PROVIDED ALSO THAT:

1, he/she has not undertaken or shall not undertake any private tuition i i i
either partly or wholly : P ' Fany candidate appearing at the examinaticn

Note :

Tution imparted in special class is c 3 - :
o s pecial classes organised by 2 schaol shall not howeyer constitute a disqualification uacer this sub-

2. he/she is nct the author or publisher or ha i i i
' ) } s any financial inter ti = i i
any subject prescribed for the Secondary or H\gherySe'ccndary coufiséz, 1% PECHESHoN BE BRI SUIds ag PR

Note ; “

The Question whether a book Is & quide ar = i i
A a gurde or annotations shall be decided y the President and his dec sion i~ the mattar
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¥

' UMTINISERS AND HEAD Fﬁ(ﬁHl{HERS !

1

[y Applicatlions for appointm ent 35 examiners sh 1 IVl .

! \b«g derernmined by the Boorg. all be invited by the Boa

rd in such manner and by such dztes as may
{1} Ne person shall ordimarily be ehaible o appontment 35 3 Exammef n a subject of the Secondary Exarmination
untess, !
a.he/she holds 2 degree in the relevant stream,
o Page 41 ' B e ol |
b, he/s

he has at least 5 years’ experience of teaching the subject in classes IX and X in a school.

¢. he/she is not ordinarily out of touch with the teaching of the subject.
PROVIDED THAT :

1, while makin

g selection of examiners,
the subject in

classes IX & X or higher

2. Selection of examin
diplomas in Pnysical Ed

hin
due weight on age, the educatignal qualifications and experlence of teaching
-classes shall be given.

! duates with
ers for physical Education and Work Education shall be made preferably from gradu
ucation and training in work Education by the schogls.

: igher Secandary
(i1} No person shall ordinarily be eligible for appointment as an Examiner in 2 subject of the Hig
Examination unless _ i

2. he/she hoid Honours/Master degree in the relevant subject.

b. he/she has at least 3

years' experience of teaching the subject or an allied subject in class XI & XII or in degree
classes. 3

j i j rin
c. he/she is not ordinally out of touch with the teaching of the subject|or an allied subject In classes XI & X! o
degree classes,

PROVIDED THAT

1. One possessing honours degree in the subject or in an allied subject in| addition to the Master Degree evan without 3
years experience may be appointed as examiner,

i i * i : ] i duates in the pass course having experience in
o raduate with honours' degree in a subject or science gra : x
innsdcl;i;iiz gracr‘.‘;cals in the subject may be appointed Examiner for the Practical paper of the subject.
NOTE :

Political Science, Public Administration and Sociclogy are alli=d subjects sp also are Mathematics and Satistics.
(iv} All applications for examinership received in the Board's office shall bg
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secrutinised and graded in accordance with the guidelines presared by

the Examination Cormmittee, The Examination
Committee shall then prepare a panel of examiners in different subjects|of the Secondary Examination and the Higher
Secondary Examination.

{(v) The Examination Committee will also prepare a panel of teachers wif

h good academic records and long experience
as teachers In tha subjects or in allled subjects and as examiners in the respective subjects, for the purnose of their
appointment as Head Exariners and Scrutinisers in different subjects.

t
(vi) The Secretary of the Board shall issue letters of appointment to‘ examiners and He.ad Ex_arnine_rs sfter receiving j
approval of the President, TBSE. The appointment of Exfaminers/ Scrutinisers/ Head Examiners if confidental in nature.
The identity of the Examiners/ Scrutinisers/ Head Examiners shail not b disclosed to any persan o
so-ever (excluding the High Courts & Supreme Court of India).

r any athority what-
(vii) A Head Examiner In a subject may recommend to the Secretary of tne Board names of
Scrutinlsers in the subject. Scrutinlsers should possess good academic

the basis of such recammendati

eceords and lon
on the Secretary, TBSE, may appolnt Skrutinisers with
TBSE.

persens for apoointment zs |
9 experience as examiners, Cn
the approval of the President,

27. WITHHOLDING OF OR REDUCTION IN THE REMUNERATION PA¥ABLE TO PAPER -SETTERS, MODERATORS,
EXAMINERS, SCRUTINISERS, AND HEAD EXAMINERS 3

The Board reserves the right to withhold in part or in fall sayment f remuneration or to reduce the amount of |
remuneration payable to paper -setter or moderator, examiner, scrutin|

Examination Commitee any of these persons has failed to parform the re|

with Instructions given to h

ser or Head Examiner if in the opinion of the
Eponsibllity entrusted to

im/her on behalf of the Board or has made

assessment of an answer-scrip

> him/her i1 accordarce

] r PETIous mistakes in a question paper er’in the {

i t or in totalling or transferring marks of has made Inordinate delay in submission of i

answer scripts, marksheets ete, {
OR ]

has made false deciaration n the

I application for appoaintmnent cor in a
connection with his/her appointment. Punitive -

Ny ether dicument submit

ted to the Board in
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re-suhedi.

7ot B oeurmecohll o
{1} A suctesshul candicate will be placed in the ?

ON OF APPONT !
MENT AS A PAPER-SETTER, MODERATOR, EXAMINER, SCRUTINISER

—pa Bozra reserses the nght
gxaminer if in tne ODLﬂiCr?.c:f{to"‘cagcei an appomtment as 3 paper-setier, moderator, examiner, =
im/ he Exazmination Committee, he/she has| cefauited in the responsipilites 25

{3y In order to be declared su
ngta;:ci :‘-Cces_sful at_the_Secendary Examination a candidate appearing a
pass marks of 34% in the aggregate in each of the compulsory Groups.

cavices that hefshe sud [
: he sucures a minimom qualifying marks of 20% in eagh subject of a group consisting of

n by th ; ]
¥y the Board zgeinst such examiner, scrutineser,

, Gevt, of Tripura,

t such an Examination

- ~ . e g
2. Seccnd Divsten if he/she secures less than 60% marks but not less than 45% marks in aggregate.

3. Third Divigion if hefshe secures lass than 45% marks but not less than
ect shall be deemed to have

WA S fur : . h g .
(#i) A successful candidate securing 80% or above marks in @ subj

¥
i s e v
\ 1. First Divsion if he/she secures at least 60% marks in aggregate.
E in the subject.

t

. .
{iv} A candidate successful in comparimental examination will be awarded

Marksheet.

H4% marks in aggregate.

'pr (Pass) in the remarks colum ©

C) STANDARD OF PASSING IN THE HIGHER SECONDARY EXAMINATION :

(i} Te pass a subject in the Higher Secondary Examination a candidate

subject.
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provided that in & subject for which there are the
pass marks {i.e. 30% marks) in both theoretical an

(i} A candidate shall be declarad successful at th
and secured 2 minimum of 30% marks in aggregate.

(iii} A special c=ndidate passing the Higha
obtained in the subjects in which he/she ap as
v will be inscribec te indicate 'pass’ as 2 spl. candidate.
{iv) A successful candidate shall be placed in the :

1. First Division 1f he/she secures at least 60% marks in aggregate.
2. Second Division if he/she secures les

3. Third Division if hefshe secursas less than 45

(v} A successful candidat
the said subject.

¢
e,
AT

By The standarg of passing in the Sec
whenever considerad necessary-

o 30. DECLARATIO

{i)Iifa candidate, who appeared i

ey e

e

«

_ subject 2s special candidate.

J
4
A7
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oretical and practical p
d practical papers. (Fra

e Higher Secondary EX

r Secondary Examination shall be issued a smarkshe

peared as 3 special candidate,

s than 60% marks but not less thi
v, marks but not less than

e securing 80% cr above marks in a subject shz
andary or Higher Seccndary'

N AS SPECIAL CANDIDATES IN THE HIGHER SECON

a the H. S. Examination without 4th Eleg
¢la subjects in the Higher Secondary Exarnination he/She shall be eligible to
immediately following three H.S. examinations as 2 special candidate :

(i) If 2 candigate having 4th Elective fails to pass in the H.5. Exam in
Ha/She will be eligible to appear as Sph Candidate in the following t
O his/ner choice including the 4th Etective, but in no circumstances he/sh

{iii} A candidate who has failed in either theoretical paper or practig
Secondary Examination, is eligible to appear at 2ay or all of the fo
N} candidate to pass the paper or papers in which ha/she failed. But in ng
including the year of first appearance as regular /external candidate. Su
until they secure pass marks (30% marks) in the theoritical and parctical

The criteria to :le_t-zrm%ne the eligibility of a candidate failing in seme sul
at pr_‘!(s} in tr}ese subjects as 2 comparimental candidate

must obtain not less than 3

e e e et e e
= —— . IO

ction, if any, is to be rounded off)

n 45% marks in aggregate.

30% marks in aggregate.

Il be dé-clared to Eave secured letter marks in

E_xaminét'ion maﬂf be,re’v'iewed by the Bsyd

DARY EXAMINATION :

rive subject, fails to Pass in not more than two
appear in the said subjects in one o7 all of the

e elective subjects including the 4th elective,
hiee H.S. Examinations in any
e will be altowed to appear in more than two

al paper or both of a subject at tre Higher
lowing three H.S. examinations as 2 special

case hefshe will get more than four chances

ch candidates will not be declared as ‘Passed’
exams separately.

'j_ec:s at Madhyamik or H.S. examination to sit
(in tha case of the Sscondary Examination) of

"\ mav he reviewed by thz Board as and wnen

Hozgd Examiner, Paper Serter,
S OR HEAD

crutiniser or Head
signed 1O

shali

more than

obtained "etter’ marks

f the

0% marks in @

apers, @ candidate shall be required to secure
Lmination if he/she has passed in all subjects

et showing the marks
In the remarks colum of the rrlark sheet only

two subjects of
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wheo have qualified in the Secondzry Exzmination or ths Compzrimentsi
103y Examination or the Suplimentary H.5. Sxsm en such dates and in such
i supply marksheets to the candidate through the Heads of respective

eneg

Where 1t s foung that the results of any of the exzminations heid by the Board has been affected b';r'

1 1 3 i vehe ; : F I engaicn o
BITQT, T tice fraud, improper conduct or other matter of whatsoever nature, the Boarg En”tr;e ;iczgirdknc; o
the Examination Committee shall have the power to amend such result in such mannef as shall be i cerda TN
the true pesition ang to make such declarztion as it My Consider in that beha!f provided that except as provide

iBuse (i) beiow, no result shall bo amended after the expiry of six months from the date of publication of the results,

{1} In any case where the result of an examinaticn of the Beard has been published and it is subsequeptly l;aun?ntg;ag
such resclt has heen affected by any ma::racticg,__!;aud ¢rany other improper conduct whereby an examinee has
oninion of tne Examination Committtee hewn 3

a party to or privy to or connived at such malpractice, fraud or impropar
conauct, the Gcard gn the recommendation of the Examinati

e

Al

on Committée shall have the power at any time,
Actwithstanding the issue of the Secondary or Higher Secondary Examination” Certificate or the award of a prize or
scholarship, te amend the result of such examine

ninse and to make such declaration as it may consider necessary in that
behalf,

Page 46

e~ e i ke s, oo

(iv) The answer book of 3
improper conduct after ng
shall be liable ¢ be dastre
In the matter js despatche

candidate of an examination of the Board found guilty of any ma lpractice, fraud or any ather
wiry under clause (i) above and every paper and document in connection with such enquiry
ved after expiry of a period of Cne Year from the date on which the final decision of the Boarg
d to the candidate concerned, !

b
1 SipFOST-PUBLICATION REVIEW o

i

F ANSWER SCRIPTS :

of his/her &Xxamination shall be eligible 'to apply In the prescribed form for
] ptin any Paper on payment of requisite fee PEr paper, as would be prescribed by the Board
+ Within 10 days from the date of Publication of the results of the €xamination,
(i) The work of review shal| be ¢
of

f onfined to checking whether marks have been awarded to each question in the answer
book, ré-totalling the marks and Comparing the total with Examiner's award and also re-examination i.e, fresh
evaluation of the answer,

(i) Neither the candidate ner any o
right to inspect the answer Paper pri

(Iv) It winl pe obligatory on the part of 3 candidate, applying for review
decrease) in marks, if any after review,

e (V) Ifas g result of the review made under this regulation there has been 3 ch
& in the subject the candidate shall be reguired to forward his/her
Board will arfange to issua 3 fresh arksheer,,

(vi) A candidate for an ex
kind prior to the declara

ahge in marks secured by the candidate
marksheets through his school for rectification and the

amination shall have no right to move to the courts of Law for redress of grievances of any
tion of the results of review of answer Scripts,
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SPECIAL REVIEW :

(i) The Examination Committee may arrange for Special review of the answer papers before Publicaticn of resuits or
immediately thereafter of the candidates Jike| to

y Secure top positions in the manner prescribed below tg secure
uniformity of the standard of valuation of ali sych Scripts |

1. Scrutiny of answer papers by the same Head Examiner to whom the sSCripts were originally allatted,

r, if possible,

3. Final Review of the scripts In a subject by Review Committee Consisting
President on the recommendation of the Examination Committ

2. Review of the answer scripts by ancther Head Examine

of three experts to be appointeg by the
ee, if such review |s decmed necessary,

{ii) The Examination Committee may decide the manner how the results of the special review wil} be published.
33. AWARD OF CERTIFICATES :

(i) The Board shal issue certificates to al| candidates successfy| at an examination of the Board in such form €5 may be
Prescribed by it under the signature of the President and the Secretary of the Board, through the Heads of the
institutions presenting them for the eXaminatjon, :

(i) Certificates shay be issued within one year from the date gf publication of
{iil} The Board reserves the right to withhoid the award of a certiflcate to a candidate whose date of birth has not been
correctly stated or ascertained or to candidate who js subsequently detecteg t> have adopted unfair means te pass the
examination,

the results of the examination,

(v} The Board also reserves the

rght (o cancel a cartificata awarded tg » =
candidate passed the examination

andidate if it is of the epinion that the
by dubious means,

(v} A candidate desiring & change of the surname or correction of date of hirth after the fec o s

required to submir an application with Dreceribamr fmm e o o

e o TR
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usual fees for torrection of the date qof birth or change of sumame such applications must be accompanied with
adequate gocuments in favour of his/her prayer,

34. PROVISIONAL CERTIFICATES »

A ¢andidate who has been declareg Successful at an examination of the Board may obtain, on apphcation, 2 provisional
certificate cf having Passec the examination on submission of an application and 4 fee as prescribed through the Head
of the institutinn Fresenting him/her for the examination,

35. SUPPLY OF A COPY of THE CERTIFICATE ¢

36. AWARD OF PRIZES AND SCHOLARSHIPS @

(1) The Bgarg shall be competent to award such medals, prizes and s elarships as the Board may institute from the
funa createg by 1t or form funds created with donations fo m individuals in their own behailf or on behalf of the
organisations,

(i) In the case of donation, the Board shall constitute a Trustee with the ollowing persons for operation of a fund :
1. the President of the Board,
-2, The Secretary of the Board
3. two members of the Board,

4. two Fépresentatives of the donar,

(i) The Disciptine committee shall be Competent to take such action as |it deems fit against candidates found guilty of
misconduct at an examination under thig

Regulation on the basis of the report of the Ofﬁcer—in-charge / Superintendent af a centre Head Examiners Examiner/ or
any other person in charge of Examination and to debar them from appaaring at the examination whether pPerrmanantly
or for such period as the committee may determine in each case. The Di cipline Committee may take any othar Eunitive
measure against such candidates, iy

cance! such marksheet or certificate and where the Board is satisfied
has been rmade by the candidate himself/herserf, it shall be compe
Secondary or Higher Secondary Examination, as the Case may be, for sudh period as the Board may determine,

candidate from appearing at the examination for such period 2s the Board may decide or tzke such action as the Board
may deem fiL.All fees paid by such & candidate shall stand forefited in €age any penalty is imposed on the candidate.

38. Disposal of Answer Scripts ;

Written answer scripts shall be disposed off after six (6) months from|the date/day of last theoretical Examination,
provided that publication of result and subsequent review of answer scr Pts are completed at least one month prior to
disposal of answerscripts.

39. Interpretation :

egulations, such question shali be referred to
Board thereon shall be final, Goveming Sody,
circular or derective in accordance with the

If any question arises in regard to the interpretation of any of these
Governing Body of the Board and the decision of the Governing Body ¢
i.e. the General Body of the Board shall have the power to Issue an
Provisions of this Regulation,
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